
IN TTIE. Cal,'TRAL ADMINISTRATIVE 'Ir,13UNAL 
CUTZ~,CK 3ENcj~,:,-,UTT,,%ci<. 

01'JGINAL APPLI-~'ATION NO.472 o.2 199s. 
Cuttack, this the 3 th day Of March, 2000. 

SM T. KU RMAPU APPALMMA. 	 APPLI CAN T. 

VRS. 

UNION OF INDIA & 01EERS. 	*. 0. 	 RESPO.NDENTS. 

FOR IN'S T,,1~UC TIONS. 

I . 	T,,hether it be referred to the reporters or not.> 

2. 	Whether it be circulated to all the Benches of the 
Central Xqministrative Tribunal or not? 

ZASIMHAM) (G. NAP (~O NATH So 
M EMB ER (JUDI CI AL) 	 VI C 13,- C 



C\1 Ca4Z--,AL ADjVjIj~1jS1TRA FT71E TR13UNAL 
_U TTACK 3ENCH.- CU TZ%a 

r )1UGINAL APPLICIA'MON NO. 472 OF 1998 
0-i t tac k, 	this th.2 3th day of Marc--,, 2000. 

C 0 R A M : 

THE HONOURA31L.E MR. SOMNATH SU11,VICE-CHAIR--1AN 
A N D 

TEE H(7~10U~~VLE MR.G.NA7,,,%SID-II~AM,Ma43ER(JT-TDL.). 
0 . . . 

Smt.KurmapU Appalamma, 
W/ ". L a te K. Ta ta y y a, 
D0bhi StreetAt/po. 
Jayan thipu ram, 
Vi a. Gol an t ra, D i s t. GP n j am, 
0 rissa. 	 Appl i c an t. 
By legal practitionc-r 	M r. 3. P. Y ad a v, j%d v cc c2 te. 

VPIS. - 

1 	LThe Divisional L3u perir-, tend en t, 
South Eastern Railway,Khargapur, 
Di s t. midn apu r (~O- ) . 

The Divisional mechanical Engineer, 
South Easlt:ern Rail7vjay,y,1-,argapur, 
Di s t. Kidn apu r (;0) . 

11he Divisional Medical Officer, 
South Eastern paiiilay,Khargapur, 
Di 5 t:Midnapu r (1,,B) ; 

'Itie Divisional PersCnnel Officer, 
D. R. M. 0 f f ic e, .3 ou th Ea s te rn a ji ay, 
I<haragpur,Dist.Midnapur(W,9) 

Tone Gen,-ral manager,South Eastern Rail-~7ay, 
Garden Reach, Calcutta.' 

6. 	rhe Chairman -of the RailWaY 3nard, 
n Railway 3hawan, NEW, Delhi. 	 ... 	Resi- aid en ts. 

3y legal practitioner.- ~i/s.D.111.Mishra, lz~.K. Parida, Standing 
Counsel (1zailways). 

0 R D 	E R 

MR-SOMNAU-1 SOM,VICS-CIIL~%IRMAN: 

In this original Application under section 

19 of t1-1e AdministrativeTriounals AC4,1985, applicant 

who is the widow of cne K. Tatayya has prayed for payment 

of salary of her husoand from Uie date of his death, family 

pensi cn and D. C. R. G. and Canpassi on ate appoin tylent to crie 
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member of the family of the deceased pailway employee.It is 

submitted by the learned counsel for the petitioner that he 

does not press the j,~rayer for compassionate ap,.ointment and 

he will move sel)arately for that relief.As regards the other 

lbwo prayers,it is suomitted by learned counsel for the petition- 

er 	that instead of family pension and D. C. R. G. , he v, ants payment 

of ac-gratia as the widow of a railway employee subscribing 

to c m tribu tory p rovid en t fund. We have, the refore, hea red ld. 

counsel for the petitioner on this limited prayer of payment 

of exgratia as also arrear salary of the applicant's husband. 

In this 1993 matter,inspite of large num;Der of adjournments, 

counter has not jer-n filed by the Resli-,ondents on 24.1.2000, 

learned Standing counsel for the aes ancdents Mr-D.N.Misl-,ra, 

submitted that time sl-iouW ;De allaied till 23.2.2000 for 

filing of counter and the matter may oe posted to 3. 3. 2000 for 

I I 	 final disi-osal.AccordiYLgly, the matter was po-ted to today for 

hearing and final disposal even in the aosence of counter. 

Today when the iiatter was taken up,ld.standing ccunsel for the 

Res~,ondents wanted further time for filing of counter.As the 

matter was fixed today for hearing and last chance for filing 

of ~;cunter had already c _,cne by 28. 2. 2000, prayer for further 

adjournment for filing of counter was rejected. 

2. 	Applicant' s case is that her husband was working as a 

fireman in the Deptt. of LOCO Fo~reman under the SE Railway, 

khargapur from 3.10.1947.1-le. was a permanent employee and 

his Provident fund account ~4o. was 166509.Applicant's husicu-id 

was declared medically unfit in his job as first fireman which 

is A-1 post but he was found fit for C-1 and C-2 posts only. 
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Applicant's husband submitted a representation stating that 

he should be given one of the jobs under c/i and/or C/2 

category but Departmental Authorities gave an offer of an 

alternative appointment which was not acceptable to the 

applicant's husband. Applicant's husband suornitted his 

resignation on 31-3-1965 but as it was a ccnditicnal 

resignation, the same was not accepted. I-ie made many represen-

tations for getting alternative employment in C/I and c/2 

category but ~,,7i thout any resul t.Ul timately appl icant' s' 

husband passed away on 23.-12-1967.lt has been submitted by 

Mr-3P Yadav,leagned counsel for the applicant that applicant's 

husband was a suoscrioer to ContriDutory provident Fund 

and in accordance with the reccmmendatim of the 4th pay 

ccmAssion,widoas of r,,ailwa-v employees who are CfmtriDutory 

Provident Fund subscrioers have been sanctioned with exgratia 

paymentw.e.f. 1.1.1936 but inspite of sanctioning this 

facility by the Railway Authorities, exgratia payment has not 

been sancti--ned to the appLicant even thaigh she is entitled 

for this.As the alesprndents have not filed any counter ins,.ite 

of adequate op~-ortunity to them,we have go to by the averi-tients 

made by the applicant in his petition.inconsideration of this, 

this prayer is disposed of with a direction -to the Res!-oridents 

that in case, the petitioner,as the widow of a Railway employee, 

who was suoscribinci Contrioutory Provident Fund,is entitled 

to exgratia from 1.1.1936, then the same should ;De drawn and 

paid to her alongwith arrear within 60 days from the date 

of receipt of a copy of this order. As the applicant is an 

illiterate widai living in a vi I Lag 
, 
e,Rail~,iay Authorities are 

U 

directed to depute a welfare W4az-er to her address given in 

the OA and get the documentation daae so as to sanction the 
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amount,as directed above, within a period indicated by us. 

It is alsodirected that after the period of 60 days,the 

Railway Authorities would ensure tl-iat the applicant shall 

get- the mmthly exgratia payment regularly.The seccnd prayer 

is for payment of salary of her husband , from, the date of 

his discharged till his death on 23.12.1967.Frcm the averments 

of the applic 3nt herseLf it is ab"r that wl--ien he was declarecl 

unfit in A/1 category he left his station and did not eeport 

for duty.He sent a resignaticn. letter.He I-,as also stated that 

her husband went to mp in search of alternative employiient. 

As the appi ican t' s husoand did n ot w ork f rom the Ci dte of her 

discharged till his date of death, the applicantks husband 

is not entitled to get the s al ary. Moreover, this claim of 

salary has been made by applicant 31 years after the death 

of the husband of applicant. tierefore, the claim is clearly 

4 barred by limitaticn.In consideration of the above, this 

prayer is rejected. 

3. 	in the result, therefore, the OA is partly all ovied. 

NO COS tS. 

'v1 

(G. NARASIMF-A14) 
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